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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on 22
November, 2021.

L. A. BILL No. 18 of 2021.

ABILLFURTHER TO AMEND THE ANDHRA PRADESH EDUCATION
ACT, 1982.

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy
‘Second Year of the Republic of India as follows,-

1 (1)  This Act may be called the Andhra Pradesh Education. Short title and
(Amendment) Act, 2021. , Commencement.

) It shall be deemed to have come into force with effect on and
from the 6™ August, 2021. '

2. In the Andhra Pradesh Education Act, 1982, (hereinafter referred to Amendment of
as the Principal Act), in section 46, for sub-section (1), the following Sgutn 40
sub-section along with the proviso shall be substituted, namely,-

‘(1) Notwithstanding anything in this Chapter, the Government may, Act No. 1 of
after such enquiry as they may deem fit, withhold, reduce or 1982.
withdraw any grant payable to an educational institution having
regard to the funds at the disposal of the Government or the conduct
and efficiency and the financial condition of such institution or non-
compliance of the rules/regulations/codes etc., in force, after giving
an opportunity to the manager of the institution concerned of making

a representation against such withholding, reduction or withdrawal

- of grant either gradually or in full:
5157221 (1]
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Repeal and
saving of
Ordinance No.
12 of 2021.

Provided that enquiry shall be completed within two months
and pending 'such enquiry, it shall be competent for the

Government to suspend the grant for such period.”

(1)  the Andhra Pradesh Education (Amendment) Ordinance, 2021
is hereby repealed.

o Notwithstanding such repeal, anything done or any action taken

under the said ordinance shall be deemed to have been done
or taken_under this Act.
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' STATEMENT OF OBJECTS AND REASONS

The Government has noticed that, in aided educational institutions, the percentage
of admission in aided courses is gradually decreasing year on year and in fact, student
enrollment is between 40-45% only in such institutiors in the recent past though there has
been significant improvement in student enrollment and standards in the Government
Institutions. Also filling aided staff vacancies in such aided colleges and possible demands
of unaided staff for regularization into aided posts lead to huge financial burden on the
Government’s exchequer. Additionally, it has been brought to the notice of the Government
that few aided educational institutions could not run the courses because of very low
enrollments and high operational expenses.

Further, it is observed that the student strength in the regular aided courses is far too
less when compared to the self-financed market-oriented unaided courses offered by the
same institution. This indicates that there is. an under utilization of the available aided
resources in the institutions while directly or indirectly poaching the students into unaided
courses. F urthermore, there is no need to stress any further on effectively utilizing all the
available resources in the educational institutions to achieve the objectives of the schemes
namely “Amma Vodi” for continuing education, “J agananna Vidya Deevena” and
“Jagananna Vasathi Deevena” for free education and “Nadu-Nedu” for strengthening
educational infrastructure.

In this regard, in order to achieve the desired results, it is required to amend the Act
suitably to enable the Government for ensuring compliance of rules, regulations, grant-in-
aid code etc. by the managements in running the aided educational institutions efficiently
by effectively utilizing all the available resources.

. Accordingly, Government have taken a decision to amend the Andhra Pradesh
-Education Act, 1982.

As the Legislature was not then in session, having been prorogued, and it has been
decided to give effect to the above decision immediately, the Andhra Pradesh Education
(Amendment) Ordinance, 2021 (A.P. Ordinance No.120f2021) was promulgated by the
Governor on the 4th August, 2021 which has been published in the Andhra Pradesh Gazette
on the 6™ August 2021 (A.P. Ordinance No.12 of 202 1).

The Bill seeks to replace the said Ordinance and to give effect to the above decisions.

DR. AUDIMULAPU SURESH,
MINISTER FOR EDUCATION.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND

CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
, =na T RADESH LEGISLATIVE
ASSEMBLY

The Andhra Pradesh Education (Amendment) Bill, 2021, after it is passed by the

Legislature of the State may be submitted to the Governor for his assent under article 200
of the Constitution of India. :

DR. AUDIMULAPU SURESH, .
MINISTER FOR EDUCATION.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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